
IN THE CENTRAL ADMINISTRATIVE TRIBtJNAT, HYDERAan BFJCH AT HYDEPA 

O.A.NO. 	/93 

Between: 
	 Date of Order: 6/7-93 

I' 

Divisional F.ailt.car Menager, (1)3) 
South Central Railway, Secunderabad, 

Perrncmcnt 	Incr'rctor (con) 
S.C.Rly, Secunderabad. 
chiefi Signal Inspector, 
Signal & Telecoirmunication Lpartraent, 
S.C.Rly, Secunderabad. 

2pplicaflts. 

0 

and 

.M4\\& J1 

2. Presiding Offiber, Labour Court, 
Narayan aguda, A P. J-Jyderahad. 

- 	Respondents. 

For the ApplicantsL Mr.N.I:.Devraj, SC for R].ys. 

For the Respondents: 

CDRMU 
THE 1-ION' BLE ML. JUSTICE V.NEELArRI FAQ VICE CHAIRMAN 

JND 
THE HON tBLE MR.P.T.TIRUVENCAflM : 

The Tribunal made the fo11ing Order:- 

Admit. The p4atiOn of the order dated 11-3-92 

in C.M.P.No. 	t ,I; /Bis suspended until further orders. 

Issue notice to the Respondents. 

post the case on 6.9.93. 

Dee 

TO 
The  DiVisional Railway Manager (B.G) SC.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector1 Signal & TeleCOnTflUflicat 0n 

Department, S.C. Pay, Secunderabad. 
The presiding Qfficer, Labour Court, Narayanaguda, Hydierabad 
One copy to 	.N,R.DeVraj, SC for Rlys. CAT.Hyd. 	- 

One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPAI 'D BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTP?aL AD:INIsTPATnE TEIBUN;L 
J-IYDERjBAD BENCH AT HYDERABAD 

THE HON'BLE Mn.JnSTICE V.NEELADRI PAD 
VICE CMZIRMj.N 

I/ND 

THE HON'BLE I/R.A.B.GORTY MEMBER(AD) 

JND 

THE HOW StE • T . CHANDRAsEyJ.TJ REDLY 

( 
AND 

THE HON'BLE MR.P.T.TIRWENGADJJI :11(A) 

Dated 	r}993 

ORDER/JtWP54T. 

M.A. /fl.h.: C.A. No. 

4 

r—, 

A 

pvm 

O.A.No 
193 

	

T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 

	

issued 	I 

All Wed 

Dis osed of with thrections 
Dis issed 

Dis,  issed as with&wn 
Dis ssed for default 
Rej ctedj Ordered 
No order as tocost s.  
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